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(b) whether the present laws pertains only against the practice in hazardous industries;

(c) if so, whether Government consider comprehensive legislation against child labour in

all areas; and
(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (d) The employment of children below the age of 14
years in hazardous occupations and processes is prohibited under Section 14 of the Child
Labour (Prohibition and Regulation) Act, 1986. The Act prohibits employment of children in 18
occupation and 65 processes and regulates the working conditions of the children in

employment where they are not prohibited from working.

The Government is moving ahead in a targeted manner towards achieving the goal of a
Child Labour free society through holistic and multipronged approach to eliminate child labour
form the country in a phased manner. It begins with prohibition of children working in hazardous
occupations and progressively covering the children working in non-hazardous occupations.
These measures have yielded positive results in eradication of child labour. As per the Census
2001 there were 1.26 crore working children in the age group of 5-14 years, out of which
approximately 12 lakhs children were working in hazardous occupations and processes.
However, as per the Survey conducted by Mational Sample Survey Organisation (NSSO) in
2004-05, the number of working children is estimated as ©0.75 lakh.

Rehabilitation of rape victims

452, SHRINAND KUMAR 3A1: Will the Minister of WOMEN AND CHILD DEVELOPMENT be

pleased to state:

(a) whether Government proposes to launch a scheme for Rehabilitation of Rape Victims

in the country;
(b) if so, the details in this regard;

(c) whether Government has held consultations with various stakeholders, NGOs,

lawyers, etc. before finalisation of the said scheme;
(d) ifso, the details in this regard; and
(e) thetime by which the new scheme will be finalised and launched?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (&) The Government proposes to launch the scheme
‘Financial Assistance and Support Services to Victims of Rape: A Scheme for Restorative

Justice’, Under the scheme, it is envisaged to provide interim financial assistance, support
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